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The question was put and the motiorn was adopted.
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SHRI SK. KHABIR UBDIN AHMED (West Bengal): Mr. Chairman,
Sir, hon. Member, Shri Rama Shanrker Kaushik, has raised a very important
issue. | would like to say, with a heavy heart, that the sugarcane growers
are in a crisis, throughout the country. Recently, a serious situation has
arisen specially, in Uttar Pradesh. Last year, the production of sugar was
about ten milion tonnes and the dead stock was 100 lakh tonnes, This
year, the production has increased mcore than double that of last year, that
i5, 20 million tonnes. | would like to know from the hon. Minister as to how
the problem is going to be solved by opening only 54 mils out of the 110
mills.

Now, the arrear dues to the sugarcane growers is Rs.1,100 crores,
as on 30" September, 2002.

off wamafar ;s wE ofdv)

SHRI SK, KHABIR UDDIN AHMED: According to Press reports,
white the sugar mills in Haryana owed Rs.t100 crores to the sugarcane
growers up to the end of last financial year, the arrears in Uttar Pradesh
come toc a staggering amourt of Rs.1,000 crores. Therefore, the
Government should take necessary steps immediately to clear the arrears
due to the sugarcane growers.

The Centre has fixed the Statutory Minimum Price of sugarcane at
Rs.84.50 per quintal for 2002-03, as against Rs.62.05 last year. 1 would like
to know from the hon. Minister whether it is adequate. The Government
should come forward to solve the problem.

One of the main objectives of the Sugarcane Development Fund is
defraying the expenditure for the purpose of building up and maintenance of
a buffer stock, with a view to stabilising the price of sugar. But did it really
protect the interests of the farmers by stabilizing the sugar price?
Moreover, the farmers are not being paid the price for the sugarcane, by the
mill-owners in time, which, ultimately, results in the growers going in for
other options. If this situation continues, the Indian farmers, particularly, the
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sugarcane growers, will continue to commit suigide, and in future, nobody
will grow sugarcane; as a 'result, within two or three years, the sugar price
will increase. |, therefore, urge upon the hon. Minister to take necessary
steps and let us know what steps he is going to take to solve the problem.
Thank you.
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SHRI S. VIDUTHALAI VIRUMBI (Tamil Nadu). Mr. Chairman, Sir,
due to paucity of time, | would straightaway put questions, Sir, there are
many reasons for the decrease in the price of sugar. According to an
estimate, more than 5,500 crore tonnes of sugar is lying in India. In Russia
and Ukraine, which are important sugar consumers, the domastic production
of sugar has increased. The important exporters of sugar like Brazil, the
European Union, Thalland, Australia and South Africa, are expected to
produce 11 per cent more sugar compared to the sugar which they
produced last year. That is also one of the reasons. According to the
Agriculture Department of the US Government, this year global production
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of sugar would increase by- 3.7 per cent. They are expecting that it would
increase from 133.9 milion tonnes to 138.8 million tonnes. This is the global
situation in which we have 10 compete with the other countries. These are
facts. | would like to know from the hon. Minister whether it is a fact that
the Allahabad High Court has given a judgement that the regulated release
mechanism is violative of our Constitution. Is it a fact that the Alahabad
High Court has g@iven a judgement? The sugar manufacturers have
obtained stay orders. They are now seling more sugar than what was
allocated by the Government. Is it a fact?

I would also like to know whether any State Governmen! has
announced subsidy on the export of sugar. If so, | would like to know which
State Government has announced subsidy and to what extent. So far no
official order has been issued. | would ke to know whether the sugar
manufacturers have stopped exporting their stocks in the hope that the
Government would issue such an order. If so, what action has the
Government taken?

Sir, the Director-General of the Indian Sugar Mills' Association says
that there is a gap of two lakh tonnes between the estimates given by the
Government of India and the Indian Sugar Mills' Association. They are
saying that the Government of india has over estimated it. If it is a fact,
what is the difference between the estimates put forward by the Indian
Sugar Mills' Association and the Government of India?

Is there any proposal to export sugar to indonesia? Already there
i$ a lot of competition in the world. Indonesia needs 6,50,000 tonnes of
sugar. Malaysia alsc needs sugar. What action has the Government taken
to obtain  orders from these countries?

Sir, there is a difference in the definition given by the Customs
Tariff Act and the Bureau cf Indian Standards Act in regard to raw sugar
and white sugar. According to the Customs Tariff Act, if sugar contains 99.5
per cent sucrose, it is raw sugar. The people who export sugar, can sell
20 per cent of imported sugar in the local tariff area, | suppose. In the
guise of raw sugar, they are importing from other countries at lesser cost
than what is actually the manufacturing cost in India. They are trying to sel
it in the local market under the definition of the Bureau of Indian Standards
Act. Therefore, | want to know how are you going t¢ solve this problem of
difference between the definitions of the Customs Tariff Act and the Bureau
of Indian Standards Actg? Sir, after having allocated Rs.786 crores from the
Sugar Development Fund, as well as, the loan they are expecting from the
banrk, still there is a gap of Rs.314 crores that sugar manufacturers have to
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pay o the sugarcane growers. According to your estimate, Rs.1100 crores
is actually due to the sugarcane growers. You have made arrangements
including the loan that you are expecting to obtain from the bank, Rs.786
crores. Therefore, | want to know about the balance of Rs.314 crores, how
are you going to give to the sugarcane growers? Then, Sir, he said about
the demand that you have received from the indian Sugar Mills Association
and the National Fertilizers Co-operative Sugar Factories Limited, that
instead of quarterly quota, it should be converled into monthly quota. Hf it is
50, what is the difference between these two? What action does the
Government propose to take? My next point is that we want 400 billion
litres of ethancl. What action has been taken by the Petroleum Ministry in
coordination with your Ministry to fulfil this requirement. The last question
is. whether you had any interaction with the State Governments regarding
the reduction of sales tax in the States, constitution of Welfare Boards for
the agricultural labourers and lcans for agriculturists. If not, what is the
reason? If you had any interaction, what action have you taken? With
these words, | conclude. Thank you very much,

SHRI RAVULA CHANDRA SEKAR REDDY (Andhra Pradesh). Thank
you, Sir. We are discussing the plight of farmers of our country. Sir,
farmers are facing a lot of difficulties and they are in distress, because they
are not getting remunerative prices, apart from severe drought. Sir, | want
to know from the Government whether they are considering to increase the
Statutory Minimum Price (SMP), as the present SMP is only Rs.64 per
Quintal. The Minister has stated in his statement that the Government
would encourage exports of sugar aggressively and further assistance to
sugar exporters, in addition to the existing facilities. Will the Minister spell
out the details of this scheme? Sir, apart from this, | would like to request
the Governfment to see that the dues of farmers, quarterly payments due to
the farmers, shouid be paid immediately. The Government of India should
ensure that these payments are made promptly. Lastly, | request the
Government to review the whole situation from the farmers' angle, from the
angle of mitigating their problems, not from the other angle. | repeat that
the review should be from the farmers’ angle. As we are aware, in Uttar
Pradesh, Maharashtra and Andh-a Pradesh, farmers are facing a ot of
difficuities. The concepts of the Government, 'ab to land' and 'gemand
and supply’ theory; all those things remain mostly on paper. | want that
these should be implemented in toto. The research institutions which are
doing exemplary work on sugarcane like in the State of Maharashtra, the
Vasant Dada Patil Institute should e encouraged. | requeast the Government
to increase the number of such institutions so as to encourage the farmers,
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to invest their money in an effective manner to bring down the cost of
production and also to improve the vyield. For all these reasons, the
research institutions should be encouraged, more particularly, the Vasant
Dada Patil Institute. It should be encouraged. Sir, once again, | repeat, the
review should take place immediately from the farmers' angle. Thank you,
Sir.

oft wurufy . Wew o aEfy & B o ow 59 ov gt we TE B o,
IW 97 oo ¥ Qv aaw 9 FR faar e

T NI wER C rEi &) #

*SHRI R.KAMARAJ (Tamil Nadu): Mr. Chairman, Sir, thank you very
much for giving me this opportunity to speak on this Calling Attention on the
plight of sugarcane growers in the country. The farmers who produce
sugarcane are facing a lot hardship because of various adverse factors.
However, in Tamiinadu proper roads are being laid connecting sugar
factories with the sugarcane fields to facilitate transportation. This is being
done under a scheme known as Sugar Road Development Project. But |
must say that sugar factories have been incurring losses due to various
reasons. For example the accumulated loss of sugar mills in Tamilnadu tili
31.3.2002 was Rs. 918.25 crore. The Centre has fixed the Statutory Minimum
Price (SMP) of sugarcane at Rs. 645 per ton for the year 2002-2003. The
Government of Tamil Nadu has requested the Centre to increase the SMP
to at least Rs. 675 per ton. 1 appeal t¢ the Hon. Minister to consider this
favourably.

Sir, the plight of sugarcane growers is really pathetic. Per hectare
cost of production of sugarcane is Rs. 53,760. But the sale price of 100
metric tons of shgarcane produced in one hectare is just Rs. 62,050, The
margin is 80 low that a farmer gets very little not even engugh to sustain his
famity. 1f there is drought or flocd they are drowned in indebtedness. This
is the condition of farmers today. It is said that when the price of sugar in
the market goes up by 1 rupee per kg, the price of sugarcane should go up
by Rs. 80 to 100 per ton. But even when the price of sugar goes up by 2
rupees per kg in the market, the price of sugarcane does not go up. |
would request the Hon. Minister to explain as to why the sugarcane price
does not go up consequently.

" Engiish translation of the original speech dslivered in Tamil
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1.00 p.m.

Mr. Chairman, Sir, the Centre has announced that 5% ethanol
would be mixed in petrol from January 2003. This ethano! is obtained from
molasses, a byproduct obtaned while producing sugar. The mixing of
ethanol with petrol will save us a lot of foreign exchange. Because we will
be saving 3,30.000 metric tons of petrol by way of this, Al the savings as a
result of mixing of ethanol should be utlised for the welfare of the
sugarcane growers. The money so saved could be spent in prowviding
insurance cover to sugarcane crops and for giving 80% subsidy on fertilizers
to sugarcane growers. i also reguest the Hon. Minister to  expand the
SUBACS scheme to the entire country. Sir, the Hon. Minister, in a
statement on 26" October 2002, has said that due to surplus stock of sugar
during the last three years sugarcane production has come down. He has
also said that the sugar stock at present is 100 lakh tons. The sugar
produttion during the current year is estimated to be 170 lakh tons. The
Minister has said that after consuming 80 lakh tons and exporting another
10 lakh tons, there would be a balance of 80 lakh tons of sugar. But | have
a point to be clarified by the Hon. Minister. During the year 2001-2002, it is
reported that .27 lakh tons of sugar was imported. | wonder as to the need
of this import of sugar. | hope the Hon. Minister will explain this. Before |
conclude, | appeal to the Hon, Minister to stop import of sugar in future and
find ways to export sugar and alleviate the sufferings of the sugarcane
growers. Thank you, Sir,
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T 93 Bt frart ¥ AHTC o e B T & | §9d T & gt O X8
&) Proft &= ) Bl &7 R S w1 TR WReN B e @ vTE R F TR 2
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SHRI N.R. DASARI (Andhra Pradesh): Mr. Chairman, Sir, we are
discussing this issue of crisis in the sugar sector in the background of
drought situation in India, We cannot look at this problem in isolation from
drought situation which is prevailing in mest of the States, which are also
growing sugarcane. | agree with the views expressed by Mr. Chandra Sekar
Reddy, my colleague from Andhra Pradesh. This is a crisis created by the
policy of the Government. It is partially shared by the millers, not all the
millers, | believe. There are some honest millers who are paying their bills on
their own, whatever may be the position of the market. But there are some
dishonest millers who are trying to carry on their trade, at the cost of the
growers, who are growing sugarcane with great difficulty in this hard
situation of drought. Now, my point is this. There are lakhs of tonnes of
sugar which have been dumped in godowns of the Government. A large
number, tens of lakhs of pecple are in the need of sugar. Their figure is
much mere than in the past. Then, why is this crisis? This is a pertinent
question. It should be answered straight away by the Government. | think
the Government should release much more stocks of sugar under the public
distribution system. But it is not doing so. If it releases more stocks, then,
the situation would become somewhat ease, and the crisis could be
averted. Also. the Government should come forward to rescue the sick mills
and their owners™and see to it that the growers are also paid their bills quite
in time, There is nothing wrong in helping such sick mills. ! don't mind in
suggesting to the Government that it should take over such mills, but that is
a leng- range and widespread probfem.

Mr. Chairman, Sir, you are aware of the plight of the sugarcane
growers, as much as we know, because you repiesent the sugarcane
farmers alsc. | know it. It is up to you to prevail upon the Government and
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see to it that the Govarnment comes forward to help the sugarcane growers
so that they are saved from this grave crisis,
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The House then adjourned for lunch at twenty-five
minutes past one of the clock.

The House re-assembled after lunch at fourteen minutes past two
of the clock, THE DEPUTY CHAIRMAN in the Chair.

STATUTORY RESOLUTION SEEKING DISAPPROV OF THE DELHI
METRO RAILWAY (OPERATION AND MAINTENANCE) ORDINANGCE,
2002

AND

THE DELHI METRO RAILWAY (OPERATION AND MAINTENANCE)
BILL, 2002

THE DEPUTY CHAIRMAN: We will now take up the Statutory
Resolution disapproving the Qelhi Metro Railwa [Operation and
Maintenance) Ordinance, 2002, by Shri Pranab Mukhetjee, and the Delhi
Metro (Operation and Maintenance) Bill, 2002, together.

SHRI PRANAB MUKHERJEE (West Bengal): Madam, | move:

"That this House disapproves the Delhi Metrc Railway (Operation
and Maintenance} Ordinance, 2002 (No. 7 of 2002)) promulgated
by the President on the 29" October, 2002.°

Madam, Deputy Chairperson, at the very outset, | would like to
make it quite clear that we are not obstructing, or, we are not going to
reject this Bill by disapproving it. - But, we want to register our protest
because this Legislation has been brought through the Ordinance route.
Madam, you are fully aware that under Article 123 of the Constitution, the
President or the Executive is vested with the power to promulgate
Ordinances during the recess period of Parliament. What is the basic
objective of this power given to the Executive? The basic objective is to
ensure that the work of the Executive does not come to a standstil, when
Parfiament is not in Session. Therefore, during the interregnum period, the
Executive is vested with law-making authority. Otherwise, # is the
exclusive domain of the Parliament to make laws. But certain exigencies
might arise during the interregnum period, that is, when Parliament is not in
Session. At that time, the Executive, can exercise its Ordinance-making
authority.
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